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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
SUPPLEMENARY AFFIDAVIT
IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
IN

ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:
Saket Girls PG College
Through Its Authorized Representative
Arvind Srivatsava, Trustee
Saket Girls PG College, Gaighat Road,
Dahilamau, Pratapgarh, Uttar Pradesh.
Pin Code: 230001
Mob No: 9838107210
Email Id: Admin@Saket.Education
vevreenne- APPLICANT

VERSUS
1. State of Uttar Pradesh

Through Chief Secretary,
101, Lok Bhawan, U.P. Civil Secretariat,

Vidhan Sabha Marg, Lucknow, Uttar Pradesh
Pin Code:- 226001
Phone No: 0522-2289212/2289296,
Email Id: CSUP@NIC.IN
2. The Executive Officer,
Nagar Palika Parishad, Belha Pratapgarh, Uttar Pradesh
Pin Code: 230001 w
Mob No: 7355038052
Email I1d: EONPPPRATAPGARH@GMAIL.COM
3.The Principal Secretary,
Public Works
Department,
Government Of Uttar Pradesh,
96, Mahatma Gandhi Marg,
Raj Bhavan Colony,The Mall Avenue,
Lucknow.Utlar
adesh,

pGode:-226001.,
on&{No:-522-2234561
kil N:-NR.GOKARN@NIC.IN

%ﬁu perintendent Engineer (Civil)/ Executive Engineer,

orks Department,
ction Division:2,

' Bﬁﬁ ratapgarh, Uttar Pradesh,
P LI Code: 230001
O 7Y Phone No:-05342-220270/220997/94 15457258
= ' Email Id: PWDPRATAPGARHCIRCLE@GMAIL.COM
S. The Director, Directorate of Local Bodies, Up
Room No. 206. Second Floor. Office Of Director. Local Bodies, Utar Pradesh.

Plot No. 18, Sector 7. Gonmiti Nagar Lucknow
’in Code: 226010 w (JQSFB \VC@/
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Number: 0522-28381 10

Lmail 1d: DIRLIPY B NICIN

6. The District Magistrate,

Pratapgarh, Utar Peadesh,

Pin Code: 230001

Mob No: 9454417520,

Email 1d: DMPRA@NIC.IN

1. The Divisional Commissioner, Prayngraj Division
Divisional Commissioner OfTice, Prayvagraj
I'in Code: 211002

Maobh No: 9454417492

Fmail 1d: COMMALL@NIC.IN
il e RESPONDENTS

The humble affidavit of the applicant abovenamed

MOST RESPECTFULLY SHOWETH:

1. That the present affidavit is filed to bring on record the current
status of the situation prevailing at the Applicant College premises.
This affidavit aims to apprise this Hon'ble Tribunal of recent
developments and provide additional evidence pertinent to the
effective resolution of the ongoing matter.

2. That the deponent is the Applicant in the above-captioned
application and is fully conversant with the facts and circumstances
of the case. The deponent is competent and authorized to swear this
affidavit on behalf of the Applicant College.

3. That this affidavit supplements the previous pleadings and
submissions made before this Hon'ble Tribunal concerning the
subject matter. The necessity for this supplementary affidavit arises
from recent events that have significantly impacted the Applicant
College and the surrounding community, necessitating urgent
attention and remedial action.

4. That despite clear directives issued by this Hon'ble Tribunal in its
orders dated 15.02.2022, 01.07.2022, and 07.08.2023, the

Respondents have persistently failed to comply with the mandated

77", Measures aimed at alleviating the environmental and infrastructural

-~ :.'" > rs ues faced by the Applicant College.

Y '._,.f’ ,5\‘ <%, \I’I\fat In unwavering compliance with the order dated 01.07.2024

;!\ :\ i i@ﬁ/:/«?w':d by this Hon'ble Tribunal, the Applicant took immediate

\\ :;Jﬂcx sfeps to serve copies of the Supplementary Affidavit dated

T -7 31.06.2024, together with 1A No. 2772024, to all Respondents and

concerned parties. These documents were meticulousky prepared

TNAC R iz g
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and dispatched via email on 08.07.2024. precisely within the one-

week deadline mandated by the Tribunal's order. The Applicant’s

proactive and timely compliance was aimed at ensuring that the

Respondents had every opportunity (0 respond meaningfully, as

envisioned by this Hon'ble Tribunal. A copy of the Email Dated

08.07.2024 is annexed hereto as Annexure Al

6. That the order dated 01.07.2024 passed by this Hon’ble Tribunal
explicitly directed that the Applica

29.06.2024 be served to the Responden

nt's response to the reports dated
ts, allowing them one week
to file their responses. Despite the Applicant’s diligent efforts to
facilitate this process, it is with regret that the Applicant reports
that, as of the date of this affidavit, no response of reply

received from any of the Respondents. This silence from the

has been

Respondents is particularly concerning given the gravity of the
issues at hand and the clear directive from the Tribunal that
required their engagement.

7. That the failure of the Respondents to respond is not merely a
procedural lapse but a continuation of a pattern of neglect and
inaction that has characterized their conduct throughout these
proceedings. This non-compliance undermines the authority of this
Hon'ble Tribunal and has had tangible, adverse consequences. The
continued inaction has allowed the environmental and
infrastructural challenges faced by the Applicant College to
worsen, unchecked by any corrective measures that should have
been initiated following the Tribunal’s order. The absence of a
response has further delayed the resolution of these critical issues,
perpetuating the suffering of the Applicant and the broader
community affected by the ongoing waterlogging and structural
damage. This disregard for the Tribunal's directive not only reflects
a lack of commitment to resolving the issues but also jeopardizes

the safety, health, and well-being of all those impacted by the

\ Respondents' ongoing non-compliance.

.XThat on 24.06.2024, the Applicant formally notified the
espondent authorities through letters and emails regarding the
nabated flow of polluted drain water into the college premises and
adjacent areas. The communication emphasized that no action had

been initiated towards constructing the requisite drainage system

(3
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as ordered by this Hon'ble Tribunal. Copies of the letter and email
dated 24.06.2024 are annexed herelo as Annexure A2,
9. That subsequent communications were sent on 25.06.2024 and
02.07.2024, requesting immediate intervention and an impartial

survey 1o assess the escalating damage caused by continuous

waterlogging. These appeals underscored the urgent need for
remedial measures to prevent further deterioration of the college
infrastructure and to safeguard the health and safety of students,
faculty, and the local community. Copies of the letters and emails
dated 25.06.2024 and 02.07.2024, along with supporting
photographs, are annexed hereto as Annexures A3.

10. That despite these repeated communications, the Respondents
submitted a misleading affidavit dated 27.06.2024 before this
Hon'ble Tribunal, falsely claiming compliance with the Tribunal's
orders. In reality, construction of the drainage system commenced
only on 03.07.2024, following prolonged delays that resulted in
significant and irreparable damage to the Applicant College and
surrounding areas. All print media houses reported about the
commencement of Drainage construction and how drainage
diversion without arrangement of interim measures has caused
hardships to locality including applicant. Relevant media reports
dated 04.07.2024 published in all major Hindi daily — Dainik
Jagaran, Amar Ujala and Hindustan corroborating these facts are
annexed hereto as Annexure A4.

11. That on 06.07.2024 and 07.07.2024, direct appeals were made to
Respondent No. 6, the District Magistrate and Administrator of
Nagar Palika Parishad, Pratapgarh, detailing the severe hardships
and structural damages faced due to the persistent negligence.
These appeals highlighted large cracks and foundational shifts in
the college buildings, posing imminent risks to all occupants.

Copies of the letters and emails dated 06.07.2024 and 07.07.2024

are annexed herelo as Annexures AS.

J\at it is pertinent to mention here that the drainage construction
itiated on 03.07.2024 was executed inadequately, beginning from
e far end and failing to provide immediate relief to the inundated
college premises and neighboring localities. Repeated requests for

prioritizing the affected areas were ignored, leading to continued

PAAT 9o
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suffering and exacerbation of health hazards among residents and
the college community. A copy of the letter and email dated

08.07.2024 is annexed hereto as Annexure AG.

13. That further communications on 17.08.2024 and 21.08.2024
detailed the worsening conditions due to ongoing heavy rainfall,
which intensified the flooding and compounded the structural
damages and health risks. Despite clear evidence of the crisis, the
Respondents remained largely unresponsive and failed to
implement effective mitigation measures. Copies of the letters and
emails dated 17.08.2024 and 21.08.2024 along with geotagged
photographs taken on 17.08.2024, 20.08.2024 and 21.08.2024 are
annexed hereto as Annexures A7.

14. That on 22.08.2024, a team comprising officials from Respondent
No. 2 conducted a survey of .the affected areas and made minimal
attempts to address the waterlogging through pumping
mechanisms and partial clearing of blocked culverts. These efforts
were insufficient and did not result in any substantial improvement
of the conditions, leaving the Applicant College and surrounding
community in a state of persistent distress. A copy of letter dated
22.08.2024 is annexed hereto as Annexure A8.

15. That despite four days of continuous operation of pumping
systems, the relentless inflow of polluted water has maintained
hazardous water levels within the college premises, rendering

portions of the campus unusable and posing ongoing threats to
health and safety. The failure to comprehensively clear blockages
and address the root causes of the flooding reflects a continued
pattern of negligence and disregard for the Tribunal's orders.

Geotagged Photographs of devastated and ruined college campus

are annexed hereto as Annexure A9.
16. That it is with deep concern that the Applicant brings to the
attention of this Hon'ble Tribunal the apparent abandonment by the
S .. concerned authorities of their efforts to clear the culvert that is
r:“\ ritical for restoring the natural flow of water. Despite repeated
i irectives and the clear necessity of this action to prevent further

Avaterlogging and environmental degradation, the authorities have

seemingly capitulated to the undue influence and pressure exerted

%{q P

by local strongmen and goons. These individuals, who have

20\ (At
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reportedly tncroached upon the culvert arca. have effectively

obstructed (e authoritics from fulfilling their duties. The
Applicant has observed a stark lack of progress in clearing the
blockage, with the authorities making no meaningful attempt to
overcome these unlawful impediments. This abdication of
responsibility, driven by external pressures, has not only
exacerbated the flooding and damage to the Applicant College but
has also emboldened those who seek to undermine the rule of law,
leaving the community vulnerable to continued environmental and
structural hazards.

17.That the sustained inaction and inadequate responses by the
Respondents have resulted in extensive infrastructural damage,
significant educational disruption, and severe health and
environmental hazards. The Applicant College has incurred
substantial financial losses due to property damage, interruption of
academic activities, and necessary emergency measures
undertaken independently to mitigate immediate risks.

18. That the Applicant has endeavored to cooperate fully with all
authorities and has taken all possible steps within its capacity to
manage the crisis, including engagement of private sanitation
services. However, these measures are unsustainable in the long
term and do not substitute for the comprehensive action required
from the Respondents as per the directives of this Hon'ble Tribunal.

19.That the current state of affairs is untenable and demands
immediate and decisive intervention to prevent further harm and to
restore safe and functional conditions at the Applicant College and
the surrounding community.

20. Thatin light of the impending rainy season, proactive and strategic

measures are imperative to prevent exacerbation of the existing

problems. The establishment of effective, temporary mechanisms
for water diversion and expedited drainage is critical to
safeguarding the infrastructure and health of all affected parties.

21\T'hat in consideration of the Respondents' historical record of non-
mpliance, it is respectfully advanced that this case may not be
isposed of until the achievement of a conclusive resolution of the
matter. This prayer is premised on the necessity to ensure full

compliance by the Respondents with the Hon'ble Tribunal’s

NA g Sk 2
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mandates and o secure the execution of substantive measures {0

ameliorate the environmental harm occasioned.
22. That Respondents may be directed to conduct a thorough loss

assessment of Applicant college by an authorized governmental

agency with the objective of quantifying the financial damages

incurred by the Applicant college as a consequence of the

aforementioned predicaments. Subsequent to this assessment. it is

sought that the Petitioner college may be permitted to appropriate

application claiming for compensation and be accorded an
exemption from the imposition of court fees, in recognition of the
significant losses endured and the adversity faced, notwithstanding
the Original Application being allowed by this Hon’ble Court.

23. That the Applicant, therefore, humbly prays for the issuance of
immediate and stringent directions to the Respondents for strict
compliance with the orders dated 07.08.2023, 15.02.2022, and
01.07.2022, in accordance with the provisions of Section 25 of the
National Green Tribunal Act, 2010. Such compliance is essential
to safeguard the rights and interests of the Applicant and to promote
environmental conservation and public health.

24. That the Applicant further prays for the following specific interim
reliefs:

a. Immediate and complete removal of polluted drain water
from the Applicant College premises through effective and
sustainable drainage solutions.

b. Comprehensive clearing and maintenance of all relevant
culverts and drainage pathways to restore natural water
flow and prevent future waterlogging.

c¢. Deployment of dedicated sanitation and maintenance

teams to ensure regular cleaning, disinfection, and
monitoring of the college premises and surrounding areas.

. Implementation of preventive measures, including the

application of insecticides and repellents, to mitigate
health risks associated with stagnant water and pest
infestations.

. Conducting of an independent structural and

environmental audit of the Applicant College to assess and

SUR - hladan
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address all damages and vulnerabilities caused by

prolonged exposure to polluted water.
f. Provision of adequate compensation 10 the Applicant
College for all documented losses and damages. facilitated
through a streamlined and fair assessment process.

25. That the Applicant remains committed (o cooperating with all
directives of this Hon'ble Tribunal and seeks its esteemed guidance
and intervention to ensure swift and just resolution of the matters
outlined herein.

26. That the applicant hereby prays for the necessary directions to be
issued to the respondents for strict compliance with the order dated
07.08.2023 and execution of orders dated 15.02.2022 and
01.07.2022 in accordance with the provisions of Section 25 of the
National Green Tribunal Act, 2010, thereby safeguarding the rights
and interests of the applicant and promoting environmental
conservation.

27. That in light of the aforementioned facts and circumstances,
Applicant respectfully requests this Hon'ble Tribunal to take this
affidavit on record and incorporate it as part of the ongoing

Execution Application for comprehensive consideration and

appropriate adjudication..

'3.-'\.\\@ =& \Q’&'\"'\—( a—

DEPONENT
Date: 27.08.2024 APPLICANT
%Mb;rl Through
e~
(HARSHIT SRIVASTAVA) (RAVINDRA LOKHANDE)
_ (Advocate) (Advocale)
Enrollment No. UP 01215/2017 Enrollment No. MAH 01633/2015
Chamber No. 18, Old Building Chamber no. 318, New Lawyers Chamber.
High Court, Allahabad Bhagwan Das Road, Supreme Court of India, New Delhi
. Mob No. 8285872355 Mob No. 976999351 |
E.Mail: Advo.llarshit@gmail.com E.Mail: advravilokhande@email.com
VERIFICATION
;-rﬂ;-ﬁl\/\rvind Srivastava, S/o Late Radhey Mohan Lal, aged about 64 years

Rh\ 87 C Gaighat Road, Dahilamau, Pratapgarh. Uttar Pradesh, do

Ay verify that of paras |1 to 23 are true to my personal
ledge and paras 24 to 26 are believed to be true on legal
> and that I have not suppressed any material fact.

MR- um &
DATE: 27.08.2024 E\;k : (‘ A kﬂ
PLACE: PRATAPGARIH, UTTAR PRADESH f ACAN
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 & 28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College ..... APPLICANT
Versus
State of Uttar Pradesh & Ors ..... RESPONDENTS
AFFIDAVIT

I, Arvind Srivastava, S/o Late Radhey Mohan Lal, aged about years
R/o 87 C Gaighat Road, Dahilamau, Pratapgarh, Uttar Pradesh, do

hereby solemnly affirm and declare as under:

1. That I am an authorized applicant in the present matter and am
well conversant with the facts and circumstances of the present case

and competent to depose with respect hereto.

2. That [ state that the statement of facts contained in the
accompanying Affidavit has been drafted by my counsel on my
instructions, and the same is true to my knowledge as gained from
different sources. That nothing contained therein is false, and

-
-

nothing material has been concealed therefrom. " g

'L/%;\O;.—a SNo b
Deponent

e Verification
M\ N\
: ['r\ﬁed on this 27" day of Augist, 2024 that the contents of the
___-”a Affidavit are accurate to my knowledge as gained from the

,ﬁg{&rds That nothing contained therein is false, and nothing

‘Pm‘llenal has been concealed therefrom.

S N L oI P

Deponent
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. Al

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)

IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

cevee APPLICANT
Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the Email Dated 08.07.2024
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":j { H
4 GI ’ |a ” Harzshit Snivastava <adve harshitiizgmail com>

Service of Supplementary Affidavit dated 31.06.2024 and IA No. 277/2024 in Execution
Application No. 24/2023 (IA No. 277/2024) in Original Application No. 44/2022

Harshit Srivastava <advo.harshit@gmail.com> 8 July 2024 at 19 36
To: CSUP@nic.in. EONPPPRATAPGARH@gmail.com. NR.GOKARN@nIc.in, PWDPRATAPGARHCIRCLE@gmail.com.
DIRUPLB@nic.an, DMPRA@NIc.n, COMMALL@nic.in, ps.pwd@up.gov.in, feedback@uppcb.com, gnevance@uppcb.com.
roprayagraj@uppcb.in, ceo5@uppcb.in. roraebareli@uppcb.in. Saket Group of Colleges <admin@saket.education>

To Whom It May Concern,

This communication is issued pursuant to the order dated 01.07.2024, passed by the Hon'ble National Green Tribunal (NGT)
in Execution Application No. 24/2023 (1A No. 277/2024) in Onginal Application No. 44/2022, which was uplocaded on
04.07.2024.

In compliance with the directives of the Hon'ble Tnbunal, |, as counsel for the
Applicant, hereby serve upon you coples of the following documents.

1. Supplementary Affidavit dated 31.06.2024;

E Supplementary Affidavit EA NGT.pdf

and

2_1A No. 277/2024.

3 MA - Compensation NGT.pdf

Kindly find the attached documents for your records and requisite action. You are requested to provide copies of the
anclosed documents to your respective counsel at the earliest.

Please acknowledge receipt of this email and the anclosed documents.
Should there be any queries or if further clanfication i1s required, please feel free to contact the undersigned.
Warm Regards

Harshit Srivastava
Advocate

Counsael for the Applicant
8285872355

Attachments:
1. Supplementary Affidavit dated
31.06.2024

I Supplementary Affidavit EA NGT.pdf

2. 1A No. 277/2024

= MA - Compensation NGT.pdf

—~Confidentiality Notice:™
This email and any files transmitted with it are confidental and intended solely for the use of the indiwidual or entity to whom
they are addressed. If you have received this email in error. please notify the sender immediately and delete this emailfom

(£
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A2

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. I8 r/w S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

«e... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

Copies of the letter and email dated 24.06.2024

Gra
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web-site www.saket.education s .a?:. ¢ b4 9838107210
e-mail saketpratapgarh@rediffmail.com %a; W a 9838503397

(o)) TATBd 3TeH TI0GT10 TBIAST
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fesies: 24/06/2024
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Contact us . (05342) 223769, 220254, 221002. 221003, 221004, 221005, 2210086,
21012, 221014, 221016, 221031
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rediffmail

Mailbox of saketpratapgarh

Subject: HETid=aT URER & S WR19 A5 & g T

From: saket<saketpratapgarh@rediffmail.com> on Mon, 24 Jun 2024 13-11.56
To: "eonpppratapgarh“<eonpppratapgarh@gmaﬂ,corn:-

Ce: 'G‘-"”P"‘CSUP@NC-In=-."nrgukam'<nngokam@n|c,in>,"dimpm-<dir._.p|b@ni::.Jn:-.”grlevance@uppcb.cum"fgrlevance@uwcb-wm

2 attachment(s) - Lelter_24-06-2024.pdf (207.02KB) . watermp4 (6.25MB)

Heley,
TR ST S & 7 1 &1 ugfid st Aeifdenad § um wal @ Aid 8 e 22/06/2024 | AR a9 @ waifed &1
1 T Wi A e weien @+ awwa 6 s@a $a7 o 997 81
fEATF 22/06/2024 &Y 3MUR g T 5 TTEl H T SnaRa o ot e ) e v @ @ iR Afiv A
HETaerer %1 7q 03 98] A ¥ T8 HTS7s o giaa fe s
qghs@Tmmﬁﬁ%mﬁﬁﬁmﬁmm%ﬁEm?mWﬁmﬁE‘"‘i ¥ fovg ¢ wars
=] T g

ST O A ¥ 6 1aa & Ffa 9 @ o vare #1993 31 o1 @2 gy w2 ot vaT ww @ daar g1 ard @t aw o
Y ® fo Aren oo =1 w1 2w gof S &1 S Y 301 a9 g SRl S SR 9 YHEl R S g1 S|

ufafaft: Fmifea <1 g@ard e sraas srfad &g o)
. VHE AP, Sov0 e, a@Es |

W@ |E, TR BT, Sovo, =, wEE1

U@ |fea, win fAmio faye

|ieg, Ioe uamr ugwur FAdau S, aa-e | 7V_
S TOTRIA HUSH WaERTST
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A3

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 rAw S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

«i.es APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

. Copies of the letters and emails dated 25.06.2024 and 02.07.2024,

along with supporting photographs




428

(té)

web-site. www.saket.education o a_&,. é r » 9838107210
e-mail . saketpratapgarh@rediffmail.com %]a'? W%a‘ ﬁr (; 9838503397

C AT 3TeA UI0SI0 Bleied
5

(=g : W0 ey fE (Tuu, we) favafeanes, ganer)

s FRRIToT AT : 04078 ST °TS 313, SlaciTdH3s, UdIiadle

e A, Raies: 25/06/2024
wfera TR R
o490 2rHA
TETH

ﬁrﬂu:mﬂﬁmﬁﬁﬁmmﬁﬁﬁw,ﬂéﬁ{wﬁa*an‘hﬁa?sﬁmﬁmzﬁl

HESY,

m@ﬁﬁmqﬁma}mw16/94/2024@!1’51&‘—{1’2523/11/2022
(wmﬁﬁw)m‘lﬂ?ﬁiﬁawﬁaﬂwaﬁ|

m%mﬁaouowwﬁmmmmﬁmﬂw
maﬁmﬁm$qﬁwwmqﬁmﬁoaaﬁﬁaﬁmmwﬁmﬂﬁmﬁﬁﬁh
Wﬁu@ﬁﬁwww%ammlmmuqﬁﬂmﬁmﬂ%|wwaﬁ
tﬁmmm?ﬁaﬁﬁuﬁrﬁ%%mﬂ%wmmﬁmﬁﬁwﬁ%i(w
fa=ias 24 /06 /2024 T BTATHRT HA™)

Wmﬁmﬁﬁaﬁmmﬁaﬁﬁﬁmﬁga@u%%mﬁmmaﬁ
géﬂﬁmmﬁ%ﬂaﬁﬁ@ﬂmmﬁﬁwaﬁwwwmaﬁ
ST 01 ﬂ?ﬁﬁ(ﬁuﬁaﬂﬂaﬁ%@)zﬁﬂuﬁﬁawmwmﬁl

HedAd -

1 Aeiferea gRT goteT 94 [&iF 16,704 /2024, 28 / 11,/ 2024 wd 24 /08 /2024 T ©TATAR |
2 WﬁWWﬁmﬁmiﬁwﬁ‘ﬂl

3 Gogoq-qywﬁﬁwa\éaﬁméamﬁqﬁé|

4 Wzﬁammﬁﬁaﬂw,ﬁs‘ﬁﬁﬁﬁ?m%ﬁm/m/zoﬂaﬁgﬁn

waEran

(Sfo (sfret) Nfersr sfarsa)

ufafarfa « =i Eﬁ‘rwvafanmmﬂaﬁ‘rf}gﬁﬁml uraral
s afad, Sodo ImHE, TS |

s afera, ST fFAEer T

aRra, SR 929 UEEoT FEEer 9, A |

renfoeTd A8y, gardiea |
(Sfo (i) =Nfesr sfrarsa)
greral

il |
Contact us : (05342) 223768, 2%}1 002, 221003, 221004, 221005, 221006,

]
ths
a
:

221012, Z2b&14, 221016, 221031



429

c17)

re diﬂma il iallliens of saboatprotagsgorh

Subject: TEFNT wie rnfiesor, =1 ol 8 sna=i & sgurer & T
el
Erom: anlat= sakotpratapgorhgdrodiffmall come= on Tae, Jun a4 14 an s

To: "nrgokorn™=nr gokarneonia nes

Ce: "esup”<csupebnle ns= " diruplb”=diruplbeonic in < ginvancoaiuppoh com®s griovancapuppeh com:=,"cammall”<commall@nic
1 attnchmaont(n) - Lottor _26-006-2024 _Final pdf (1 0/MI)

Hpla,

i e s sefaeren a el 1w 10/0a72024 vl el 2001172022 (ss1rala dlern) il dalia w1 m
WE |

Cpurferat O 24l 1 OUO W 10k Al erets it @121 AT A 00D JTAL T U] ) e DI G
arien argd) F 5 drerer wainagen o) ettt vl -1 Qe Aedt, Ui RS CAl s i | X et L | nafazrer ufe o
03 <l A SH1Fer 112 UCHET O 1S 1) ) Sl vler 4021 il 3 N2 Tl ees ] aden gad yigdrt ster f arerrd 81
I SRt €1 05 (DI M1 veraat @) ) 11 11 B forapenb) agetenr saberzned) splaenid) sgvecer an ) o e 31 (94 fe=tien
24/06/2024 @) ss1ula ery)

R ORTTErT A1-1 Qs otrol a8} (R0 a1 o0l g Rie sz o (e 3 f enfasrern =l | € agly ar e fsdl
e Naf) e in ey ) it SRR el gl v aon an i) 01 ofend it (Ffa g fafa) an aurl a
ST BT Sl 4 |

TerHi:

1. wefverert g gt ud [osia 16/04/2024, 268/11/2024 Ui 24/08/2024 i)l
2. sreiferreny alE o afaua aas a wrnfad

3. SOHO ugHyl Fricr aved af) gagrer et o)

4. "EENa el marluaor, 8 el 4 spazr fesrias 10/04/2024 @il ulal

wfafat: Fifva an gaaned ud apazaa wefand) o alkaal
Wil AT, JoUo AT, THERS |

sz e, @ Fafor e

b, e g wegnur R a1, eraeigs |

HIYad TgITRTSI AUSer qyrar

renfaer) gy, gading |

sefermd) siftreeTd), =R arfersT afye, wamng

R el



430

. H




431

(18

HeideTay gRar § g a9 & wrareE




432

Hotm Wormry

wey T
. O Ty JOPA VTS
e _|awery




(2D
[ - o

sy

VIR AN
ey LIRS e
G ivaudd 12
ey




434

web-site  www saket.education ﬂ\ﬁ'l'ﬁﬁ'. a?;- ﬁ-
£ r » 9838107210
saketpratapgarh@redifimail.com c

a-mal

e W : 04078

{22

v 9838503397

HAThd 3T UT0GIT0 BraAsT

(=g Wo Tere e (Tuuy, w=) wafaare, warmr=)

Reris: 02/07/2024

Ay W,

Aty s
AR Wifdrer ail¥vg
qewT, 9IS

e - i gRa menfreer = Qe o oyl @ argure @& T #

"dia,

UMW BT THI® [T - 418/ A0T0TR0—2024 RATE 27 S 2024 @B HWef #H IraTd HIAT
& 5 ard a1 Fmier wel anst o gy @ gan @, Sfaw a0 gfte @& ferg wiast e A '3 100 o
an ‘Iq—fﬂ—'—r*l‘rﬁﬁﬁ'a‘iw‘wﬁﬁﬁnY*wwﬁtWanﬁamW&ﬁmmvﬁilﬁﬁﬁaﬂ
et A wd o AEiRerera oy R 99 2 e @ oaf® A eRa ~mafSrewer & w@wer K32
=ﬂ¢n\tnmﬁqﬁﬁwuﬁﬁﬁmqﬁm7ﬁmﬁﬁ?mﬁqﬁﬁﬂﬁwﬁmﬁm
A AT ord & Warg O Ah= D [T T WA o | 3 JEHd  @nT 5 39 S € anvara=t 1 areH
wifereT g T fhar o v ®1 R g 3w 9= f@9ie 24 /06 /2024 TH 25 /06 /2024 9§
AR @ 9=t @1 AT @ ar= dfil ¥ ST gare 3R SaRt 8 @9 3 gEET afe v srarfr=t
@ mr R = ar aRT S wrTw gEET 29 @ e T afew sl st o1 SRl aw
qgam @ g O fear = e e WPl o= @ oift aee A 9 ey s T & i |
AT ST ST = 9t @R 8 € 59 A onea €, s 991 Rzard a1 @ afe senfoeRal
@ TR A @ &IRRE @F @ 9HT AR I Al 39l wasatedar sy aiR wEfaerean @
02 ®YE W AHE ARTA & HAH B GEAT G WHAT | AAS A8 ASTAESTT HT Ui 8 fF amrs a
Frefl arfreT 1 AR U=t w1 TR I S99 5 ol ow R 9 afden @ o <9 2 o1 rae axremd
B S |

H SMI®HT €T AIFTHT,/ AT B I HRAATE B MR SMHAT TR o o sy g=an
& wrEw i arew fRwd & 2
@) qQIfeTest @1 9= 30 ¢ 358 / FHOUI0UR0—2021 R#AT®H 15 TS 2021 T U= Ho: 543/ HouroqRo—2021

fe=ias 01 AR 2021 ST 6 AT AErfdenera & 3R e a=x=a =1 ot € et

STl @ wWIfae gare @1 e g1 A9 oM ok We vaE & AWt 6 O ey §

qITET WY armefar 1 9l R ower @)

Contact us - (05342) 223769, 220254, 221002, 221003, 221004, 221005, 221006

22101?%'221016. 221031



le-mail

web-site: www.saket.education
saketpratapgarh@rediffmail.com ﬁa;

I-na‘a?r

HENIITET | : 04078

435

(23)

= a?:. x,é)‘.r » 9838107210
9838503397

OG0 BIaAsT

(T==g : W0 T Ty (== =) favafaors=, varmns)

festies : 02/07/2024

—_2—

1) A &R =TT @ e SR AqU—a AT el B aiferest @ e a=
& GrER a9 ST 3N SHE TSR0 BT JEABR a9t |

) AT A STTa R HEea g’ AT @Y 9fia 9= Jo: 991 / Telodlofo—2022 fRATEH
12 FE 2022 ¥ WO 296,00 S FATAT TTAT 21 SrAfh 9= HO 11830 / THOAIORT0—2023 fe=re
14t§ﬂ1‘s‘2ozaﬁe‘<ﬂméaﬂﬁmﬁﬁo1137.oomaﬂﬁmmsﬁ?m4.99mfizﬁﬁ
qul @R W @ gxarfaa A S|

) %Wﬁwmwgmﬁmﬁmﬁﬁaﬁmwﬁ
@& o= awga &) @ @
mﬂaﬁwﬁaﬂﬁmﬁwﬁﬁﬁwﬁémsﬁvmaﬁﬁvﬂﬁwmm%
qﬁwmwﬁmmﬁaﬁmﬂiﬁawﬂﬁiwa%sﬁaﬁﬁﬁmgqﬁmmtﬁ

ﬁwaﬁmﬁﬁﬁwwm@sﬁmmwzoomﬁq@ﬁwﬁm

m&mmmwmﬁa%mﬁaﬁ%mmﬁﬁﬁmm

HIAT |
FeT TR amE @ R AR g fEE e | Sud) e 8 36 g g9 e 3 Afda 3

mﬁmﬁmﬁﬁ%ﬂﬁmﬁﬁm/mmmmqmmm

g@%mmaﬁwmmmmmmmﬂﬁmmmma@gﬁn

Herr=ep gAmaf S -

&

(Sfo (i) Aferr sfrar=a)

afeffy . Frsifea o g vd snayad Srdard vy afue | graTar
g afad, Sodo A, TS |

g Afag, TR fAaTd, SoMo0. AR, e |

wazg wfa, @ Fmier @

wfera, Se¥ U2 gguel P a8, e |

AT ARG AUSS WATIRTS | \

forerforep Je812d, Teidis |
Z (=fo (sfmehy) Hifers afrarsE)
grETar

@ ;oA LN

Comiacius . (05342) 223769, 220254, 221002, 221003, 221004, 221005, 221006.
221012, 221014, 221016, 221031



436

(2w

I 200 HIO T

TETAEred | 400 A0 S ARIfIeErad | 500 H0 9%



437

(R

IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A4

IN

SUPPLEMENTARY AFFIDAVIT
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(U/S. 18 r/w S. 25,26 &28 of NGT Act 2010)
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ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
ceeee APPLICANT
Versus
State of Uttar Pradesh & Ors

«ve.s RESPONDENTS

Relevant media reports dated 04.07.2024 published in all major
Hindi daily — Dainik Jagaran, Amar Ujala and Hindustan




T, TR« T © RS
feord ORpd Tl OISt NS &
e % TR Tiee g A
S T 2| 39 9K A
Fmfor & gam1 TEQ Heed
mmﬁ%aﬁﬂﬁaqﬁmﬁ
o o TOE R e
= fifqus = Ao sferad A
Jyae 9 fema (wEeie) |
F offl 98 @ TR WA W
a7 B R F R
¥ a% YR A% THETH
T 3oy fde 3R dsh
e Fe 99 & TE HE W
3 3k Fe ¥ 99 9
FEEeR A A F FE IE

438

(26)

ammmﬁmammﬁmﬁmma
goigoR & A W T e r: G G

m@aﬂﬁm&rﬁu‘sm ﬂa;aﬁmaﬂmﬂa
mF 280 TR wE ¥ S N @ 2| O R ° wW
e T A T &) W Imsﬁa?rma%l

]

Yos sToRe - A o4 fo7/202Y



439

(27

g

Y L g ol

wé}q-qer@?am#ﬁm

T m%*ﬁzﬁmﬁt‘mﬁmﬁaﬁaﬁ
?@Wwwwﬂmﬁm%ﬁ

e R SuER w1 tEEied 3T
W@Bﬁtﬁﬁﬁﬁaﬁummmﬂﬁ
I
‘W#A@Tﬁé‘mﬁa@ﬁgﬁeﬂuﬂmﬁw
Maﬁgmmﬂmaﬁaﬁmtﬁeﬁﬁaﬂ
ST fFreper afiee & = o) FEER @Y
ST S F 9y "W 9 9gS iR SiEEt |
AT hl GeIAEl | WA

S 2L 3T T

UHIS 21 BRID Il Bl faetichaI g3l

/7y - 04le7 /2y

STl T 340 W T o0 T AR IEeaE % o7 T ol oRen
& vy EiodnE Fr £ | oI I A O A ol o T WY
& Y €1 EW AT T 1 et fuf ohds & e

T #
ﬁimiwuﬂnh

wwmw HarzzrriamTeteT i m
e e | T RRTRT | rRIsE Mgz Eiic A SR
HyaET ) gEEICS I ITEs ; it -
T 2 roaryy AT TE WA [ =0 sifor st , fr=rem s T — %
l‘cwstiﬁr-’rrbrrr:-m | @ oiams Aee @) mwmttmihlnhu mmwn:arwﬁm :
| % = foeww Ao fom s Srafererl & kR fafaa frrerfrr wpw Reh oty sivm =) o wod T wTE
s f=m u = =rEEi mwazE w{m M= ewEr 9 W= ap=diiyrn ¥ wo e i W
B T am R = w wyw w1 Prafm srvéom P ¥ oegeoEe st
| By e mT w TEET A s oo sbrrmfem AR e A g g Bifwr | aifedT on e 2 ww PR
| ey, s TR aTEarT TSt WA 1q:wmﬂﬂ&gr?|ﬂ‘m-rﬂ Lo RS ESIE LR R B 1] wyw w1 Pt o owTs W ¢
(-t . n«-;—:'\mm-nn::wﬂ angitweT fl ma X SR ANy erwme) wrh w Nl rEE w0
[ W—-—q-ﬂmﬂ" frTTy SO AT TEA & @l A AN A ) s semf armm atmatien
& u——.:!n'-T'::Fmv"ﬂ i 3wt w1 o oby sfE W ORE angh FEw W e w15 A et .'g )
| “Wj-—q-wrrﬂ’r i wTRTY wTR W P TEEE X sacécw frem & oreerh R Meded wear 1
| T — nm“‘;:m Wh.ﬂ;}gﬁ. @ wfernm Preard m eaTer fapm ST :
. W ’ 1 TETIOH WRU
m«-—-—-r—--—ﬂ-f-r"vﬂﬂfﬂ'e !’“" i £ 3
TS e AT Sy A R T ;

@ro 0o O
ol fo7/2¢,




440

C28)

IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A5

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w 8. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

«.... APPLICANT

Versus

State of Uttar Pradesh & Ors

«-... RESPONDENTS

Copies of the letters and emails date

d 06.07.2024 and 07.07.2024
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI
ANNEXURE NO. A6
IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 r/w S 25.26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022
IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT

Versus

State of Uttar Pradesh & Ors

..... RESPONDENTS

A copy of the letter and email dated 08.07.2024
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Mailbox of sakelpratapgarh

Subject: ASTITTT URER 7 STel HRIE A & T+ H|

From: saket<saketpratapgarh@redilffmail com> on Mon, 08 Jul 2024 12:23:32
To: "dmpra”<dmpra@nic.in>

1 attachment(s) - Saket_Final_Letter pdf (1002 3BKB)
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A7

IN

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(LS. I8 riw S. 25.26 &28 of NGT Act 20110)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

eeeer APPLICANT
Versus
State of Uttar Pradesh & Ors

.e--- RESPONDENTS

Copies of the letters and emails dated 17.08.2024 and 21.08.2024

along with ceotagoed photographs taken on 17.08.2024. 20.08.2024
and 21.08.2024
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Mailbox of saketpratapgarh

’S?[_ubject: HE gRa arafasor 72 il & offa= & Agara & IE
|

From: saket<saketpratapgarn@rediffmail.com=> on Sat. 17 Aug 2024 14:15.14
To: "eonpppratapgarh™<eonpppratapgarh@gmail com=

Cc: "esup”<csup@nic.in>,"nrgokarn™<nr.gokarn@nic.in>,"diruplb”<diruplb@nic.in>"grievance@uppcb.com®=grievance@uppcb

1 attachment(s) - Saket_Girls_P_G_College.pdf (2.33MB)
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From: sakol<asnkotpratapgarhedradiffimall com: on Wod, 21 Aug 2024 11 62 45
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Longitude: 81.979014
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m
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A8

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(U/S. 18 rAv S. 25,26 &28 of NGT Act 2010)
IN
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College

..... APPLICANT

Versus

State of Uttar Pradesh & Ors

«o... RESPONDENTS

A copy of letter dated 22.08.2024

(a7
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Subject: AT gfed Armfymzor, =75 feeeht & enaui & smues & a==
|

From: sakol<sakalpratapgarh@uredilfinal com= on Thu, 22 foug 2024 112411

To "sonpppratapgarh <conpppratapgarhengmal oo

1 attachment(s) - EO_Lottar 22-08-2024 pof (285 O7VE)
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IN THE HONOURABLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

ANNEXURE NO. A9

N

SUPPLEMENTARY AFFIDAVIT

IN

EXECUTION APPLICATION NO: 24 of 2023
(L/S. 18 r/w S. 25.26 &28 of NGT Act 2010)
IN ’
ORIGINAL APPLICATION NO: 44 OF 2022

IN THE MATTER OF:

Saket Girls Pg College
«---e. APPLICANT
Versus
State of Uttar Pradesh & Ors

..-.. RESPONDENTS

Geotagged Photographs of devastated and ruined college campus
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‘Longitude a1 979264
Elevation: 100.01£100 m
JAccuracy: 142 m

Time: 08-27-2024 08.47
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Accuracy: 38.2 m
me. 08-27-2024 08:49
en

-~
Latitude: 25.927076
Longitude: 81.979387
;Elevation: 100.01+100 m
‘Accuracy: 12.7 m
Time: 08-27-2024 08:48
Note: garden

(52)




465

CE3

e TLN2

_—————

'c-‘u"':_-.-,,
100 O 2ad e
tf..“

o777 782

St garthen

acy l46mM
os I7 2028 ORS0

o e




